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IN

CONTEMPT PETITION NO. ... /é ... OF 2007

ESTN swma&\\

O. A. No. 70 of 2007

IN THE MATTER OF:

A Petition under Section 17 of the
Administrative Tribunals Act, 1985
praying for punishment of the
Contemners / Respondents for non-
compliance of Jndgmexit and Order
passed by the Hon'ble Tribunal in O. A.
No. 70 of 2007 dated 15.03.2007.

B AND-H

IN THE MATTER OF:

Shri Subhrajit Chakrabarty

... Applicant.
- VERSUS -

The Union of India & Others.
...Respondents.

- AND -

IN THE MATTER OF :

Shri Subharajit Chakrabarty

Son of Late Manoranjan Chakrabarty .
Film / Video Editor
Office of the Director
Doordarshan Kendra, Guwahati
P.0O.-Zoo Road, Guwahati-24.
... Petitioner .
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-VERSUS -

1. Shri L. D. Mandloi
Director General,
Doordarshan
Doordarshan Bhawan
Copemnticus Marg
New Dethi-110 001,

2. Shri S. T. Sailo
Deputy Director General
(NER-1II)
Doordarshan Kendra,
Guwahati-24.
...Respondents/
Contemners

The humble Petition of the above named
Petitioner :

MOST RESPECTFULLY SHEWETH:

1)  That your humble Petitioner had filed the Original Application
No.70 of 2007 before the Hon’ble Central Administrative Tribunal,
Guwahati Bench, Guwahati against the Impugned Office Order No.36 /
2006 under No.21/1/2006-S.1 dated 27.10.2006 issued by the Respondent /
Contemner No.l1 by which Petitioner has been transferred to Doordarshan
Kendra, Jalpaiguri (West Bengal) from Doordarshan Kendra, Guwahati. -

2) That this Hon’ble Tribunal on 15.03.2007 disposed the above

" Original Application No.70 of 2007 at admission stage by directing the

Respondent / Contemner No.l or any other Competent Authority to
consider and dispose the Represéntation filed by the Petitioner within a
time frame at any rate within one month from the date of receipt of copy of
the Order. The Petitioner was also permitted by this Hon’ble Tribunal to

file fresh Representation if any within 2 (two) weeks from the date of

Order. The said Representation will also be considered along with the
earlier Represéntation. However, considering the interest of justice the
Hon’ble Tribunal was pleased to direct the Respondent to kept abeyance
the Transfer Order dated 27.10.2006 till disposal of the Representation.

@WAQM
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Photocopy of Judgment and Order dated 15.03.2007
passed by this Hon'ble Tribunal in O.A. No.70 of
2007 is annexed hereunto and marked as
ANNEXURE-A.

3)  That your Petitioner begs to state that he submitted the copy of the
Order dated 15.03.2007 of the Hon’ble Tribunal before the Authority
concerned for compliance. It is to be stated although the said Impugned
Transfer Order was issued the Petitioner was allowed to sign his
Attendance Register and to do normal official work by the Authority till

22.03.2007. However, after receiving of the Judgment & Order dated

15.03.2007 passed by this Hon’ble Tribunal, the Respondent Authority are
not allowing the Petitioner to work from today i.e. 23.03.2007. By this act
the Respondents / Contemnors have shown disrespect, disregard and
disobedience to this Hon’ble Tribunal. The Respondents/Contemnors
deliberately with a motive behind have not complied the Hon’ble
Tribunal’s Judgment and Order dated 15.03.2007 passed in O.A. No,70 of
2007. As such, the Respondents/Contemnors deserve punishment from this
Hon’ble Tribunal. As such it is a fit case where the
Respondents/Contemnors may be directed to appear before this Hon'ble
Tribunal in person to explain as to why they have shown disrespect to this
Hon'ble Tribunal’s Order dated 15.03.2007 passed in O.A.No.70 of 2007.

4)  That this Petition is filed bonafide to secure the ends of justice.

In the premises, it is, most
humbly and respectfully prayed that
Your Lordships may be pleased to admit
this petition and issue contempt notice
to the Respondents/Contemnors to show
cause as to why they should not be
punished under Section 17 of the
Administrative Tribunals Act, 1985 or
to pass such appropriate order or orders



a

as this Hon’ble Tribunal may deem fit

and proper.

Further, it is also prayed that in

view of the deliberate disrespect and

disobedience to this Hon’ble Tribunal’s
order dated 15.03.2007 passed in O. A.
No.70 of 2007  Respondents/
Contemnors may be asked to appear in
person before this Hon’ble Tribunal to
explain as to why they should not be
punished under the Contempt of Court
Act.

And for this act of kindness your Petitioner as in duty bound
shall ever pray. '

...Draft Charge
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DRAFT CHARGE

The Petitioner aggrieved for non compliance of Judgment

and Order dated 15.03.2007 passed by this Hon’ble Tribunal in O.A No.

70 of 2007. The Contemnors/Respondents have willfully and deliberately

‘violated the Judgment and Order dated 15.03.2007 passed by this Hon’ble
Tribunal. Accordingly, the Respondents/Contemnors are liable for
Contempt of Court proceedings and severe punishment thereof as provided
to appear in person and reply to the charges leveled against them before
this Hon'ble Tribunal.

- Blopdeoty



AFFIDAVIT

I, Shri Subhrajit Chakrabarty, Son of Late Manoranjan Chakrabarty,
aged about 37 years, Film / Video Editor, Office of the Director,
Doordarshan Kendra, Guwahati, P.0.-Zoo Road, Guwahati-24, by religion
Hindu, do hereby solemnly affirm and state as fo_llows.

L. That I am the Applicant of O, A. No.70 of 2007 and also
petitioner in the instant petition and as such, I am fully acquainted with the
facts and circumstances of the case.

2. That the statements made in paragraphs 3 2 4 of the
Contempt Petition are true to my knowledge, those made in paragraphs

{and 2 of the petition being matters of records are
true to my information, which I believe to be true and the rest are my
humble submissions before this Hon’ble Court.

And I put my hand hercunto this affidavit on this 23+2 day of Mosel
2007 at Guwabhati,

Identified by ‘ -
Soraka B\aﬁ&ad\esi-eﬁ Su,eu‘«\w%/t CM<M
Advocate Solemnly affirmed before me by

the Deponent who is identified

by Ms. Smita Bhattacharjee,
Advocate.

W
(Ko AuveD
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ATTESTED
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ADVOCATB
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(,LN 'RAL ADMINIS'I‘RA Fve RIBUNAL -
GUWAHATI BENCH

(')rigina'l App.licat}on No. 70 offJO()7

Shri Huhhtn_m Chakraharty,
Son of Late Manoranjan Chakr nborty.
Piliaf Video ‘Editor,

‘Office of the Dxroofor

Doordarshan Kendr a, Quwahati -
P.O. Zvv Road, Quwahiati-24,

By Advocate Sri A. Alvmod
- Versus -

1. Union of India :
~ represented by the Seeretary to the
Govt. of India,
Ministry of Information IHroadcasting,

New Delhi.

3

Tha Director (}onnrnl

Doordarshan, ,

Doordarshan Blhiawan

Copernicus Marg, A ' *
- New Delhi-110 001,

Jo Hm Deputy Divector General,
(NER-11), Doordar alian }\cndm,

Guwahati-24, oo Respondents

By Advocats Miss U, Dis, Addl, C.(1L8.0. ‘ |

"ORDER (ORAL)

BACHIDANANDAN K.V.(V.C) | S

Tho applicant who is now warking as Film & Vidoo Editor
under Doordarshan Kendra, Quwahati sinco 1996, His wife Mani

Chakraharty is also working as Make Up Assistant in Doordarshan

Kondra, Guwahati alongwith their 7 year old son. Now vide Annaxure -A

T WNJM rrli.dl '

nnpugnod ordar dmod 27.10.2000 tho applcant. }ms boen transferred’ to xS iy
= 'b.-:.u'g;;ﬁgw%” THEaes b

DDK, '1“1170581“’* Aacording to the applicant the aald ordm’ hmt-"no.”b‘ )
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issued in public inferast or administrative exigencies hut. that, was issued

to nccommodato a similarly situated person who has mado reqquesat for

hia fransfor to Quwahati. Aggriovod by certain action of tha rospoundonta

tho applicant. has filad this OA, scoking for tha following roliofs

Tho impugned  transfor order . No.36/2000 under

No.21/3/2006-8.1 dnted 27.10.2000 (0t Anncxure-n) iasued -

by the respondent No.2 may be set aside and quashed

N Heard Me Ao Ahimed, learned counsael Tor tho applicant and

camo up for considoration tho learnod counsol Tor tho applicant.. has
takeon our attontion 1o the Rulo porfaining to tho posting of hushand and
wito ot tho-wmo station, In clanss 9 of thae soid rule it has been

wspecifically mentioned that. o hushand and wife are, as Tar oy possible

Sand within the constrainst of administrative convenience, postod at the

some station, He further submitted that the son of the applicant. ig only 7

years obd and voguired to ho attonded by his fattior. e also submitted
that the reproxontation of tho appliciint i «till ponding  hofore the

Director General, respondent. No.2 and he will ho satisticd it o divection is

given o respondent Nod2 o consider and digposa of tho representation

and pnsne a speaking order communicating the samoe 1o him. Loarned

Counsal for tho rospondents submitted that shao has no ohjoction if such
course ol action is adopted,

A,

T dho dntereat of juatico, wo dircet the 20 rexpordont or any

other competent authority to consider and disposa of tho representfation:

within a time feame and ot any rote within one month from the date of

receipt. copy of this order. The applicant is also permitted to file fresh
representation, it any, within fwo  wecks  from today, Tho  said

represontation  will alsor bo  considored  alongwith tho  oarlier

repreacntation,

ADVOCATE

Miss U.Das, learned AddLC.G.S.C for the l‘«)Hp()ll(l{)lli’.‘l._Whml tho matter
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CONin accordingly  disposed. Howavor,  considering  tho

inferest of justice we direct that. Annexure-A transfor order 27.10.20006

whall ‘ho kopt. i abeyanco as far as the applicant. is concornod tiil
~disposal of his roprosentation,

o Thare will bo no ordor ns 1o cout s,

l,“'{“”(l‘ | . _:)&__ /l/’(,‘@é’:gi dﬂf_\,’r /V\’M

\ ‘\ ,‘ Il . /é‘ g;_o}'

iy P R A A
Certd g Y
)
-r 274
16307 «
vbodny

© ATTESTED
A% ’ s,k” A
vt

o 38 /Wﬁm,, ( oma)

~~~~~

TiEs s
R e ]

A._....ﬁ,




- %)

)

BEFORE THE CENTRAL ADMINISTATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI
CPNO. 6/2007
IN OA NO. 70/2007 g
SHIRI SUBHARAJIT CHAKRABARTY

N
e %é
cheti & ¢h |

-Versus-
UNION OF INIDA & OTHERS
...... .......Respondents

- IN THE MATTER OF
Affidavit filed by the Respondent No. 2

AND
- IN THE MATTER OF
SHRI SUBRAJIT CHAKRABORTY

......... Petitioner

THE HUMBLE AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 2 ABOVE
NAMED |
MOST RESPECTFULLY SHEWETH
That I Shri S. T. Sailo, Deputy Director General (NER-HI), Doordarshan
Kendra, Guwahati - 24, Respondent No.2 in the present Contempt Petition, do
hereby solemnly affirm an state as follows: -

1) That I have the highest regard and respect for this Hon’ble’ Tribunal and cannot
even imagine and think of non-compliance of any of the m'(/iers passed by this
Hon’ble Tribunal.

/
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2) That your humble Respondent begs to submit that the applicant in the OA has filed
the OA No.70/2007 before the Hon’ble Tribunal challenging the legality and
validity of the transfer order dated 27.10.2006 passed by the Dy. Director (Admn).

3) That when the matter came up for admission the Hon’ble Tribunal has béen pleased
to dispose of the OA directing the 2" respondent or any oﬂxer competent authority
to consider and dispose of the representation within a time frame and at any rate
within one month from the date of receipt of copy of the order. The applicant was
also permitted to file a comprehensive representation.

A copy of the order dated-15. 3. 2007 passed
- in"OA No. 70/2007 is annexed herewith and

marked as Annexure-1.

4) That the petitioners beg to submit that the Director General has passed the dated

06.03.2007 relieving the applicant from DDK, Guwahati to DDK, Jalpaiguri. After

receiving the copy of the order dated 06.3.2007 the Deputy Director General passed
the order dated 9.3.2007 relieving the applicant from duty w. e f. 12.3.2007(A/N).

Copics of the order dated 06.3.2007 and
9.3.2007 are annexed herewith and marked as
Annexure- 2 and 3 respecﬁveiy.

5) That your humble respoxident begs to submit that in compliance of the direction
passed by the Hon’ble Tribunal on 15.3.2007 the applicant submitted representation
dated 22.3.2007. The competent authority considered the representations dated
16.11.2006 and 22.03.2007 submitted by the applicant and afier careful
examination of the facts the competent authority foun(i that he has been transfer in
the exigency service and it is not possible to accede to his request, and accordingly
passed speaking order dated 2.4.2007. |



6)

7

8)

9)

3

A copy of the order-dated 02.04.2007 passed in
compliance of the Hon’ble Tribunal’s order dated
15.3.2007 is annexed herewith and marked as
Annexure- 4.
That the humble respondent begs to submit that the respondents have complied with
the direction passed by the Hon’ble Tribunal on 15.3.2007 hence the Hon’ble
Tribunal may be pleased to dismiss the Contempt Petition and may be pleased to
pass appropriate order/orders, as Your Lordships deem fit and proper.

That the humble respondents beg to submit that there is no willful and deliberate
violation on the part of the respondents hence there is no contempt on the part of the
respondents. The respondent begs unconditional and unqualified apology if any
wrong has been committed without the knowledge of your humble respondent.
Tribunal or any Court of law.

That this Affidavit has been filed bonafide and to secure ends of justice.
That the statements made in paragréph are matter of records and the
statements made in paragraph are humble prayer before the Hon’ble

Tn'btinal and rests, arc the humble submission before the Hon’ble Tribunal. The
Respondent has not suppressed any material facts before the Hon’ble Tribunal,

In the premises aforesaid it is most
respectfully prayed that the Hon’ble Tribunal
graciously be pleased to dismiss the Contempt
Petition considering the facts and circumstances
of the case and to pass appropriate order/orders as
Your Lordships deem fit and proper.

And for this act of kindness the humble respondent as in duty bound shall ever pray.
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AFFIDAVIT

i Chtlangs L4
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at present working as M
AAK &y MJM

of the respondents in the present Contempt Petition and hence competent
to sign this Affidavit, do hereby solemnly affirm and state that the
statement - made in paragraph

GAs A . are
true to my knowledge and belief those made in paragraph

at who is one

Ly being matter of records,

. are true to my information derived there from and the rest are my humble

submission before this Hon’ble Tnbunal I have not suppressed any
material fact.

And I sign this affidavit on this —2-thlday of Masck 2007 at

Lot gs L4

Identified by ¥ seneral M
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CENTRAL ADMlNlS"I‘RA'l‘lVE TRIBUNAL -
GUWALATI BENCH,

GUWALIALL D=

Original Application Na. 70 af 2007

.

Data of Order: This tha 15th day of Merrch 2007.%
THE HON'BLE SHRI X.V.SACHIDANANDAK, VICE CHAIRMAXN
THE HON'BLE MR TARSEM LAL, ADMINI&TRATIW MEMBER

Shri Subhrajit Chakraborly,

Son of Late Manoranjan Chakraborty, g

Pilm / Video Editor, '

Office of the Director,

Doordarshan Kendra, Cuwahatl

p.0. Zov Road, GQuwaliati-24. ... Applicant

Hy Advocatla Qri A. Ahmad . v
. Versus -
Y. union ol ndia

yepyr cacnted LY the Sceretary to the
Govt. of India,

Ministry of information & Broadcastiug, ' ‘ -
New Delhi. ‘
2. 'he Director (yeneral,
y e Doordmahan.
BT < Doordarshant Dhawan
Bl Copernicus Marg,
! Neow Delhi-110 003
/ . o |
-3 he Deputy Divector Gm'wr?\\; . RN ™~ | .
(NER-]X).DOO:(\Msmm Kendra, - . o Ll
Guwelset-24 : e RO
iy Advoealo Miss U, Das, Addl. ¢.0.8.C. ‘ R )
‘ ORDER {ORAL)
GACHIDANANDAN KV.[V.C) ' S
g " phe applicant who 14 now working 8% Film & Vidoo Bditor .
under Doordarshan Kendra, Quwuhati since 1990 His wile Meni . .

Chakraharty ia also workang ag Make UP }\ssla‘(,gnt in Doo_rd_ar.ihan B

Xendra, Guwahati alongwith their 7 year old son. Now \{lde Annexure A
dhey A

R TR "" .
; L orde 07.10.2006 the & \icant. has beett transferred; O o
jnpugned oY der dated 27.10 PP ué "W"&\M‘.‘#ﬂ.{
ant the aaid ordet has not. head W "'

DOK, \)H\pﬂ'\g\n"\. According 10 the apphic
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ved in public intarest o aduiinisd rative exigencies hut that was issn e
to e Wate a similar }

ceommodate g Sunilarly situated person who has madae request for

”’

ertean action of tho rospoudents

his transfor to Guw

ahati. Apprievid by ¢

tho applicant has filed this O.A, seeking for tha following voliofx :
The impugned  transfer
No.21/1/2006-9.1 dnted
by the respancent Nu.2 i

order  No.36G/ 2000 under
27.10.2006 (at Annexure-A) issued
ay be et aside and quashed

Heard My AL Ahmed, learned conngel for tha applicant and

Miss U.Dax, learned AddLC.G8.C Tor The r'¢<§.~q,)¢)|1<lm')1,a. When the matter

Coma up for consadoration tha leared cotuxal for tha applicant. has

taken our attention 1o Rulo pegtaming to the posting of hushand and

wile Al the samoe sation. In clause 2 of the sald rulo it has boan

specifically mentioned that o hoashand and wifoy arve, as far as possible

and within the constraingt of adiministratijva canvanience, postad at the

same station. He further submitted that the son of the applicant.is only 7

syearsoald and reguived to bo attended by his Tather, Ho also submitied

-

Ahat tho represantation of the applicant is still ponding  bafora the

Divector General, respondent. No.2 and he will he satistied if a direction is

given 1o respondent ‘No.2 ta consider gnd dispase of the repregoentation
and passoa speaking order communicatitg the same to him. Learned

Counsal for tho rospondents submittod that sho has ne objoction if Ruch

course ol action is adoptexd,

3. T the dinterext of justice, wo divect the 206 rexpoadent or any

other competent authority to consider and dispoasa ol tha ropresentation

wilhin o fime friane ad at any rato withio coe gqoanth frang the dato ol

receipt copy of this order, The applicant i< alxo permittad 10 fila fresh

representation, it any,  within fwo  weoks from toaday., Tho  said

represent ation will nlso bo  considorad cloopaith "the oacliar

vepresentation,
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ON is accordingly

disposedd. Howaever, considering  thoe v
interest of jnstice we direet that Annexire A translor order 27.10.2000 ; )
L l
shall bo kept in abeyanco as far as tho applicant, is concarnad il !
disposal of his ropresontation, !
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ANNEX WURE - a
) PRASAR BHARTI ——
(BROADCASTING CORPORATION OF INDIA) <
DIRECTORATE GENERAL: DOORDARSHAN A

NEW DELH1 -

F. No. 21112 06-SY Date: 06.03.2007
Relieving of Shri Subrajit Chakrabo Fil 3 Editor, DDK

Subject:
Guwahati.

‘No. 36/2006-S1 dated 27.10.2006

Referc 1ce  this Directorate’s order
deo Editor, DDK, Guwahati 10 DDK,

transferring S 1 Subrajit Chakraborty, Film/Vi
Jalpaiguri vict Shri B. J. Hazarika.
uested 10 relieve Shri Subrajit Chakraborty,

Direct f, DDK, Guwahati 18 16QU¢
- mediately with ‘ngtruction 10 report for -duty at
faxed 10 {is Directorate by 0.4 7

Jalpaigun. T

pos'\\'we\y.
(S. S Bist)
Section Officer
Tele: 23387 696
Director,
Doordarshas Keondra,
Guwahat'\.
RS



PRASAR BHARA

T1 -
BROADCASTING CORPORATION OF INDIA
DOORDARSHAN KENDRA :: GUW

NODDK/GUW/14(3)12007-8/ [l r{ Dated, the 9° March,2007.

ORDER

oA =

Consequent on his transf

er in the same capacity 1o Doordarshan Kendra, Jalpaiguri wide
Director General, Doordarshan, New D

clhi's Office Order No.36/2006 under File No.2V/ 1/2006-S.1
did. 27.10.2006, Shri Subhrajit Chakraborty, Fi

ilm/Video Editor stand relieved fom hiy duty w.e.f.
12.3.2007(AN) with the instruction 10 report DDK, J_alpaiguri immediately after availing normal
joining fime. s

He should retumn his Identity Card, CGHS Card, Library Books, Cassettes and gthgr ofﬁf:c
cquipments articles if any issued to him by this Kendra and ensure pefore leaving that nothing remains
outsianding against him so far this Kendra 18 concerned.

2\

e Q ey Y . b , < CP'}('D AS)
?‘fﬁ?ﬁfﬁ:ﬁm o Sr. Adnumswative Officer,
D‘DK, Guwahatl. ‘ for Dy. Director General(NER-.H)D C.
Copy 10 ‘ .

- clor Generdl, (Shri §.S.Bist, Section Officer by D4me), :
K ﬂﬂxfsgﬁr:l:in Doovdz&s\\an Rhavan, Copemicimmﬁrg, Ne_.w Delhi-110 001.
7) The Durecton, Doordarshan Kendra, J alpaigur. The $cmc§ Dook, Leave  |x

Account and LPC in respect of Chakraborty: F/V Editor being gent s}eparatcly.

3) The Pay & Accounts Officer, Min. of 1 &B, D-oorc.larst\an_,‘ Guwahatl.
4) Account gection (10 duphcatﬁ)/H'mdi Scctxom‘Statxonery Store.
5) Sn g K. Durtta/Smt A.Chaldaborty.’Sri §.K.Saha, LDC(s)
§) PA1 DDGO\TER-YDUC..

// ~ A - ANNsxsz— 3{

YTy,

o
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//ﬁx < B g&ﬁAﬂkﬂ&AM
PRASAR BHARTI

(BROADCASTING CORPORATION OF INDIA)
DIRECTORATE GENERAL:DOORDARSHAN
NEW DELHI -
F.N0.2/8/2007-8.1 - + " Dated. 02.04.2007
QFFICE MEMORANDUM

Sub:- DA No. 70/2007 dated 15.03.2007 filed by Sh.S.Chskraberty,
Film/Video Editor at Hon'ble CAT Guwahatl.

The undersigned is directed to' refer to the representation dated

16.11.:006 of Sh.S.Chakraborty, Film/Video Editor DDK Guwahati requesting .

for cancelling his transfer order to DDK Jalpaiguri and another representation
dated 22.03.2007 (received on 30.03.2007) preferred in pursuance to the
directi »ns of Hon'ble CAT, Guwahati in OA No. 70/2007. The Hon'ble CAT in
its ord:r dated 15.03.2007 directed inter-alia to consider the representation filed
by St.Chakraborty in pursuance‘to its directions along with his earlier
repres ntation. . =

2, The Competent Authority has considered both the representations

(16.11.2006 and 22.03.2007) submitted by Sh.Chakraborty. It has been seen
that S +.Chakraborty has requested for cancellation of his transfer order on the
groun'| of his involvement with some of the award. winning Serials and

Progré mmes telecasted at Doordarshan Kendra Guwahati and also ‘that his wife -

is alsc working in PPC (NE), Doordashan Guwahati as Makeup Assistant. The
conter.is of both the representations has been considered and it has been scen
from -he record that Sh.Chakraborty, Film/Video Editor is next senior most
(stay-vise) after Sh.Adnan Sayeed who is handicapped and could not be
distured. DDK, Jalpaiguri being sensitive Kendra and there being no other
Film/ /ideo Editor to look after the Editing work relating to Narrowcasting after
relief of Sh.B.J. Hazarika on acute medical ground. The public interest and
exigeiicy of work require that 4 competent Film/Video Editor is posted at DDK,
Jalpaizuri, The issue that Sh.S.Chakraborty's wife is working at Guwahati and
his fanily will be disturbed due to his transfer does not carry much weight as
transf:r in exigency of service and public interest has always to be given

priori y. Moreover, it is not the first time that Sh.Chakraborty or any other * ‘

officer has been posted to Kendra other than the Kendra where his wife is
working.

3. After careful consideration of facts and circumstances, the competent
autho ity has come to the conclusion that the transfer of Sh. Chakraborty has
been -aade in the exigency of service and public interest, and as such, it is not
possilile to accede to his request and rejected the representation dt.16.11.2006
and 2:.03.2007. DDK, Guwahati may inform to the applicant accordingly.

aod)

ESH JAISWAL)
DY Director (Admn)
Tele.N0.23389450

Doorlarshan Kendra, Guwahati.
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